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(1) THE  APPROPRIATION     (VOTE 
ON  ACCOUNT)   BILL,   1981 

(2) THE     APPROPRIATION     BILL, 
1981 

(3) THE  APPROPRIATION   (NO2) 
BILL,   1981 

(4) THE APPROPRIATION    
(NO.3) BILL,  1981 

MR. DEPUTY CHAIRMAN: Now we will 
take up the Legislative Business—Bills for 
consideration and return. MR  SISODIA. 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI SAWAI 
SINGH SISODIA): Sir,  ... 

SHRI ERA SEZHIYAN (Tamil Nadu): Sir, 
on a point of order. (Interruptions) Sir, I will 
be very brief and pointed, and I require defi-
nite answer to this question. On the last two 
occasions also I raised this question, this point 
of order. (Interruptions). 

SHRI NARASINGHA PRASAD NANDA 
(Orissa); It "is a legal question.    You know 
we are all lawyers. 

MR. DEPUTY CHAIRMAN: I know there 
are all lawyers in this House. Law-makera are 
better than lawyers. 

SHRI ERA SEZHIYAN; Regarding 
President's recommendation under Article 
117(3) Of the Constitution. I think I raise it 
when the National Security Bill was under 
"consideration. 1 ponted out the error. The 
President's recommendation was dated 17th 
December, whereas the Bill was passed in the 
other House... (Interruptions), They said it 
was a typographical error. We made the plea 
at that time that the date of the re-
commendation given bv the President should 
be specifically mentioned in the 
communication in this House, because we do 
not get the letter directly and only a 
communication from the Minister comes. I 
will read out for the benefit of the House and 
for record what was said on the floor of the 
House. Mr. Deputy Chairman said: 

"I think it would have been better if hie 
had mentioned in the letter the date o'f the 
recommendation of the President.'" 

At the end you said two things; 
"... for a Bill as passed by the Lok Sabha 

they should say 'as passed by Lok Sabha'. 
This will be sufficient. If the Bill originates 
in the Rajya Sabha, they should give the 
date" 

Then, there  are  some    interruptions. Then 
you said: 

"...I think you can give the date". In one of 
the Bulletins it has come. Sir, I take ser:.ous 
note of this. This ig the third occasion when I 
a
m raising this point. This is against the 

direction given by the Chair. The date is not 
there. 

MR, DEPUTY CHAIRMAN: 'As passed 
by Lok Sabha is there. (Interruptions) . 

SHRI SAWAI SI7TGH SISODIA: It is 
mentioned in all the four Bills. 

MR. DEPUTY CHAIRMAN: He wants the 
date of communication of the President's 
recommendation (Interruptions). Your point 
is very clear. 

SHRI ERA SEZHIYAN; The imDli-cation 
is a very serious implfeation. Later on, I took 
the trouble o'f writing to the Rajya Sabha 
Secretariat. I wrote a letter asking them to give 
me a copy of the National Security Bill. (In-
terruptions) I say the position is serious. 
(Interruptions) That was the decision given by 
the Chair. I do not want that to be questioned. 
No date is given. Even in the communication 
written by the Minister, no date was given by 
Mr. Zail Singh. I have got a copy of his letter. 
If you like, I can pass it on to you. Then I 
wrote a letter to the President. By that time he 
had given his assent. Ten days later I wrote 
immediately that these are the inaccuracies. 
This is article 255 of the Constitution. 



 

Sir, article 255 of the Constitution deals with 
requirements as to re-comendations and 
previous sanctions to be regarded as matters 
of procedure only. It says: "No Act of 
Parliament or of the Legislature of a State, 
and no provision in any such Act, shall be 
invalid by reason only that some 
recommendation or previous sanction 
required by this Constitution was n°t given, if 
assent    to 
that  Act  was      given..........................    (c) 
where   the recommiendation      or 
previous sanction rquired was that of the 
President, by the President." 

Therefore, Sir, if I do not raise this question 
at this stage and once it gets passed and the 
assent is given by the President, then I am 
helpless even though the Constitution requires 
certain requirements for consideration of the 
Bill by this House. Therefore, Sir, the 
importance of this one at this stage is that we 
should settle the question whether all the 
things' have been gone into. So, Sir, the first 
objection is that the date is not given. And, 
secondly, Sir, this is also incomplete and I 
shall show you how. Sir, for your benefit, I 
will take up the Supplementary Demands for 
Grants. You take the Bill circulated to us and 
as passed by the Lok Sabha. If you see the 
statement-of Objects and Reasons, Sir, it i's in-
complete. I hope you got the Bill, sir. 

MR. DEPUTY CHAIRMAN: Which 
number? 

SHRI ERA SEZHIYAN: Bill No. 32. 

MR. DEPUTY CHAIRMAN: Yes, 
the same Bill as introduced in Lok Sabha and 
as pased by the Lok 
Sabha. 

SHRI ERA SEZHIYAN: This Bill deals 
with Supplementary Demands for 1980-81. 
Let us take up Bill because it has a number of 
defects. Sir,  as you know, article  115 of the 

Constitution is an omnibus one. Article 115 of 
the Constitution laid down the procedure for 
bringing in Supplementary Grants and Excess 
Grants. I think, article 115(1) (a) deals with 
Supplementary Grants and article 115(1) (b) 
deals with the Excess Grants. If you see the 
Bill dealing with the Supplementary Demands 
for Grants, you will find, "laid before 
Parliament in pursuance of subclause (a) of 
clause (1) of article 115 of the Constitution. 
That is the constitutional provision. Sir, if you 
take the Statement of Objects and 'Reasons of 
the Bill, you will find, "This Bill is introduced 
in pursuance of article 114(1) of the 
Constitution of India, read with article 115 
thereof.." Sir, article 115 is an omnibus one. I 
think, Sir, you caught my point. Sir, if you take 
article 115 of the Constitution, sub-clause (a) 
deals with Supplementary Demands for 
Grants, sub-clause (b) deals with Excess 
Grants, and 115(2) deals with how the Bills are 
to be proceeded with. Therefore, Sir, if it is a 
Supplementary one, it ig specifically men-
tioned here article 115(1) (a). If you take the 
second one, Sir, they put it correctly—"Laid 
before Parliament in pursuance of clause (1) of 
article 115 of the Constitution." When yon 
come to the Objects, they simply put this 
omnibus article 115. 

MR. DEPUTY CHAIRMAN: Does it not 
cover the others? 

SHRI ERA SEZHIYAN: This is an 
omnibus one. Here they have said article 115. 

MR. DEPUTY CHAIRMAN: Article 115 
covers both. 

SHRI R. R. MORARKA (Rajasthan): But 
one does not know whether it is 
Supplementary Grants or Excess Grants. 

SHRI  ERA   SEZHIYAN: You are 
putting  three  Bills     here. One is 
Supplementary;   the   second one is 
Excess... 
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THE   MINISTER   OF HEALTH 
AND FAMILY WELFARE (SHRI B. 
SHANK ARANAND): Article 115 contains 
both. Naturally, both are covered. 

SHRI ERA SEZHIYAN: I got two 
Demands made here. One is Supplementary 
Demands and the other is Excess Grants. If 
you read this •first one, it is said here, "Laid 
before Parliament in pursuance of subclause   
(a)   of clause   (1)   of    article 
115___ "      Thfe.  is      Supplementary 

Grants. If you take the Excess Demands one, 
there it is put, "Presented to Lok Sabha in 
pursuance of article 115(1) (b). Article 115(1) 
(b) means Excess Grants. And article 115(1) 
(a) means Supplementary Grants. Therefore, 
both of them cannot be confused with. And, 
when you make a differentiation in the -
demands for grants how can you go against 
that one when the Bill is being presented? 
Therefore, on that «core also this 
supplementary demand is incomplete and 
particulars are not correctly given. These are 
the basic points for that one. Shall I speak •on 
the third point also or will he reply to my first 
two points? 

MR. DEPUTY CHAIRMAN: Make •all 
your points first. 

SHRI ERA SEZHIYAN: They have to 
satisfy before consideration... 

SHRI NARASINGHA PRASAD 
NANDA:  Let him answer  first. 

MR. DEPUTY"CHAIRMAN; He has 
already stated two points. Let him state the 
third point also. 

SHRI ERA SEZHIYAN: On the merits of 
the demands, I think they are defective and 
they should not have been included here. It 
goes against the specific direction given on 
some of the demands earlier. Shall I make 
them also, now or shall he reply to the basic 
points because that bars the consideration? 

SHRI  R.  R.   MORARKA;   Let  him 
answer   that  first   because   otherwise he 
will forget! ' 

SHRI NARASINGHA PRASAD 
NANDA: Sir, I will make only a short point. 

MR. DEPUTY CHAIRMAN; Let him 
dispose of these" points and then you will 
speak. "The point is new clear and let him 
speak. 

SHRI NARASINGHA PRASAD 
NANDA: Sir. I want to make only one point. 

MR. DEPUTY CHAIRMAN: Let the 
Minister speak and then you can raise your 
point. 

SHRI SAWAI SINGH SISODIA: Sir, I am 
very much thankful to Mr. Era Sezhiyan—I 
do recognise his expertise in looking to the 
minutest details —for making his 
observations and calculations on some 
technical points. But I would like to say, Sir, 
that as far as his objection regarding article 
117 is concerned, it is the special provision as 
to financial Bills, and says that sucrTa Bill 
shall not be introduced or moved except on 
the recommendation of the President. Sir, the 
recommendation of the President has been 
obtained on the 16th March, 1981. I tKink, 
The information may be before you also. So, 
all these three Bills which are pending before 
the House have been submitted to the hon. 
President and they have been recommended 
by him on 16th March, 1981. This is his first 
objection and I have cleared it and it is not 
acceptable. As far as the second point ia 
concerned,  regarding article   115... 

SHRI ERA SEZHIYAN: What is the date 
of the President's recommendation? 

SHRI R. R. MORARKA- It hag not been 
communicated. 

SHRI SAWAI SINGH SISODIA; It is 16-
3-1981. 

SHRI R. R. MORARKA: The date of the 
President's sanction has not been 
communicated in the Bulletin. 

SHRI SAWAI SINGH SISODIA: It has 
been communicated to the whole House. 

287 The Appropriation      [ RAJYA SABHA ]       (Vote on Account) 288
(Nos. 1. 2, & 3)  BiU, 1981. 



289 The Appropriation        [ 18 MAR. 1981 ] (Vote on Account) 290 
(Nos. 1, 2, & 3) Bill, 19tfL 

SHRI ERA SEZHIYAN: Sir, are they 
going to follow the direction given by the 
Chair or only when some Member raises the 
question, they are going to give the 
information? 

SHRI SAWAISINGH SISODIA: Sir, the 
objection is only regarding the 
communication and information to the House, 
and I have informed the House that it riSs 
been recommended by the President on 16-3-
1981. That settles the matter. 

SHRI ERA SEZHIYAN; Has it come in the 
Bulletin? 

SHRI SAWAISINGH SISODIA: 
Regarding his second objection, dealing with 
supplementary, additional or excess grants, 
article 115 covers all these matters, namely, 
supplementary, additional or excess grants. 
Therefore, this objection also is not tenable 
and it should not be accepted. The position is 
quite cleaE 

SHRI TNTARASINGHA PRASAD 
NANDA: Sir, "let me now have my say. So 
far as the contention of Mr. Era Sezhiyan on 
the question of notifying the date of the 
President's recommendation is concerned, 
please take care of it yourself, because it was 
your direction which is being violated by the 
Government and, therefore, you have to take 
care of it. I need not add to the contention 
raised bv Mr- Era Sezhiyan on that point. About 
the second point submit very respectfully that 
Article 115 i's very clear. If the Government 
wants to come for a supplementary grant, it 
must be specified in the objects that it is for 
supplementary grant and then they must say 
that it i^ under Article 115-1 (a) and for 
excess grant, it must be under 113-Kb). 
Unless that is done and shown, as was pointed 
out by Mr. Era Sezhiyan, a difficulty will 
arise because you cannot discriminate. How 
do we know which part of it is supplementary 
and which part of it is excess? How ig it 
possible to distinguish? 

SHRI SAWAISINGH SISODIA: Period is 
also mentioned there; you can draw the 
conclusion "from it. 

SHRI NARASINGHA PRASAD NANDA; 
The point is, in the original Budget we had 
sanctioned certain amount; we passed the 
Appropriation. Bill. Now this is the 
Supplementary Bill. Which of it is 
supplementary and which of it is excess, 
should have been specified, and if they do not 
do It, it would be difficult to make a 
distinction. And this is a Constitutional 
irregularity which should not be committed by 
the Government. We do not want to stand in 
the way but  this  should have been specified. 

MR. DEPUTY CHAIRMAN: So far as the 
first point is concerned, earlier also this point 
was raised and I think, if I remember correctly, 
this was raised by Mr. Era Sezhiyan, based on 
certain apprehensions that the recommendation 
of the President is obtained simultaneously and 
it is not after the Lok Sabha has passed the Bill 
and before it is presented to the Rajya Sabha. 
There should be two recommendations from the 
President: one, when the Bill is introduced in 
the Lok Sabha, and second, when it is to be 
brought to this House after the Lok Sabha has 
passed, as the wording goes in the Bill. 
Therefore, it was necessary that the date should 
be given when the President gives 
recommendation. Rule 234 prescribes a form in 
which" the Minister will communicate, ft says: 
"Every recommendation or previous sanction 
by the President shall be communicated by a 
Minister in the following terms... and it shall be 
printed in the proceedings of 'Erie Council in 
such manner as trie Chairman may direct." So, 
the form is there; there is no doubt about it. But 
the date of the letter from the President is not 
given. I think if a direction was there, that 
should be followed in order to remove the 
apprehension, although I do not believe that 
there should be any difficulty like that. -But 
that will only clarify the position. 

So far as the second point is concerned, I 
think they have used this Article 115 in order 
to cover both the contingencies, whether it is 
excess or 
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[Mr. Deputy Chairman] 
supplementary, or whatever it is. It may be 
covered under Article 115. There migKf be 
some doubt lurking in the minds of the hon. 
Members. Therefore, it has been placed under 
the wider Article 115 so that it covers both 
types o"f Bills. 

SHRI SAWAISINGH SISODIA: The 
direction of the hon. Deputy Chairman... 

SHRI ERA SEZHIYAN: My objection is 
going to continue; because I have two or 
three points more. 

SHRI SAWAISINGH SISODIA: Let me 
move. Sir, the direction given by the Deputy 
Chairman will be strictly followed in future 
and there will be no such occasion for any 
complication to come up.   Sir, I move: 

"That the Bill to provide for the 
withdrawal of certain sums from and ouF 
of the Consolidated Fund of India for the 
services of a part of the financial year 
1981-82. as passed by the Lok Sabha, be 
taken into consideration." 

4 P.M. 

Sir, the House has had a general discussion ... 

MR. DEPUTY CHAIRMAN: You move 
all the Bills. 

SHRI SAWATSINGH SISODIA: I have 
to say something in regard to each Bill. 

SHRI KRISHNA CHANDRA PANT 
(Uttar Pradesh); It will be better if he moves 
them separately. 

SHRI SAWAISINGH SlSODIA: Sir, the 
House has had a general discussion on the 
Budget, 1981-82, which was concluded day 
before yesterday. The Appropriation (Vote on 
Account) Bill seeks approval of Parliament 
for two months to enable the Government to 
carry on until the completion of the procedure 
prescribed in article 113; for the voting of the 
Demands for Grants for the whole year and 
passing of the connected Appropriation Bills. 

The total amount appropriated under trie 
Bill is Rs 15,578.52 crores of which Rs. 
11,772.73 crores is charged on the 
Consolidated Fund of India and the balance 
of Rs. 3805.79 crores has been voted by the 
Lok Sabha. The necessary details of the Vote 
on Account are given in the relevant papers 
already circulated to the hon. Members. 

Sir," I beg to move: 

"That the Bill to authorise payment and 
appropriation of c< further sums from and 
out of the Consolidated Fund of India for 
the services of the financial year 1980-81, 
as passed by the Lok Sabha. be taken into 
consideration." 

Sir, this Bill arises out of the sup-
plementary appropriations charged on the 
Consolidated Fund of India and the demands 
voted by the Lok Sabha on the 16th March, 
1981. These involve gross additional 
expenditure of Rs. 1,111.01 crores besides a 
notional provision of Rs. 3701.51 crores as 
required to "cover adjustments in accounts 
connected with the discharge of treasury bills. 

The additional requirement of Rs. 1,111.61 
crores comprises of Rs. 210.22 crores for 
"transfers to State Governments, Rs. 378.63 
crores for release to public sector enterprises, 
Rs. 238,01 crores for Defence sen! and Rs. 
284.75 crores for various other items. Details 
of Supplementary Demands are available in 
the documents laid on the Table of the House 
on 5th March 198"f. The Impact of these 
Supplementary Demands stands reflected in 
the revised estimates for the year presented 
along with the Budget for 1981-82. 

Sir, I beg to move; 

"That the Bill to provide for the 
authorisation of appropriation of moneys 
out of the Consolidated Fund of India to 
meet the amounts spent on certain services 
during the financial year ended on the 31st 
day of March, 1978, in excess of the 
amounts grgfrted for those services and for 
that year, as passed by the 



Lok Sabha, be taken into consideration." 

Sir, this Bill arises out of the Demands for 
Excess Grants relating to the year 1977-78. 
These Excess Demands were presented in 
pursuance of the recommendations of the 
Public Accounts Committee in their First 
Report. The Committee had recommended 
regu'i.arisation of the excess expenditure 
under article 115(1) (b) of the Constitution 
and the Lok Sabha has already"Voted the 
Excess Demands yesterday. Details pt the 
Excess Demands are available in fhe 
documents alfeady circulated to the hon. 
Members. 

Sir,  I beg to move: 
"That the Bill to provide for the 

authorisation of appropriation of moneys 
out of the Consolidated Fund of India to 
meet the amounts spent on certain services 
during the financial year ended on the 31st 
day of March, 1979,' in excess of the 
amounts granted for those services and for 
that year, as passed by the Lok Sabha, be 
taken into consideration." 
This Bf!T arises out of the Demands for 

Express- Grants relating to the year 1978-79. 
The Public Accounts Commitee in their 24th 
Report had recommended regularisation of 
excess expenditure, under article 115(1)(b) of 
the Constitution and the excess demands 
presented on that basig have been voted by the 
Lok Sabha. The details of the excess demands 
are available in the document already 
circulated to the hon. Members. 

Sir, I move that the Bill be taken into  
consideration. The  questions were proposed. 

MR, DEPUTY CHAIRMAN- I think the 
House will agree to discuss all these four Bil]s 
together. 

SHRI ERA SEZHIYAN; Sir, T will 
concentrate only on the Supplementary 
Grants. Last time, when you were in the 
Chair, I raised the question about the amounts 
being withdrawn  from  the     Contingency  
Fund 

of India because     the     Contingency Fund of  
India was meant     for  any unforeseen 
expenditurea     which are npt     contemplated,     
for  which  the House was not sitting.    
Suppose, they want to spend on anything on 
certain calamity.    They  can  draw   from  the 
Contingency Fund and later on they can come 
before the House take the sanction and recoup 
the Contingency Fund.    The Contingency 
Fund should not be  used  indiscriminately.    
There have beea very many strictures from the  
Comtroller  and  Auditor  General and  also  
the  Public  Accounts  Committee.    They have 
maintained    that whenever excess     
expenditure is required,  you  cannot use it  as     
your current     account.      There  should be 
real  exigency     which     could not  be 
overcome or which could not be anticipated or 
you could not wait till the Parliament is  not 
there.     Therefore, Sir,  in  1975 when some of 
the Bills came  in  the  other  House,     I  raised 
objection  to    the    Gujarat Bill  as a Member 
of that House there on the Contingency  Fu.id  
and    withdrawals. The  discussion  went   on  
for  two  to three days.   Later on, the then 
Minister  incharge  wanted  to  delete  those 
portions     which  offended the ruling given by 
the Chair and the Gujarat. Appropriation  Bill 
was passed deleting those amounts.    At that 
time no lesser    a  person  than     Shri  Pranab 
Mukherjee    was  in  charge    of    this 
Ministry.    Unfortunately,     he   is no' here 
today.    On that day,     what hr said, I quote.   
I raised the point only on  the new  services  
amount     being drawn  from  the     
Contingency  Fund during  the  session.    I     
quoted    one Committee's rule.    They should 
bring a resolution and get it passed before they  
could draw it from the Contingency Fund.    
But here it is a ruling given    in    the    House    
categorically stating that when the     House  is  
in session, you cannot draw that amount from     
the  Contingency  Fund.    That means,  there 
ahould    be    the     sa«ie principle that when 
the House is  HJ session you    can    come     
before the House and take sanction by passing 
a resolution.       That means,     keep the House  
aware of the amounts    being withdrawn 
because we have  got the 
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[Shri Era Sezhiyan] 

complete control over the release of funds 
from the Contingency Fund. That is the basic 
principle involved. I quote, this is dated 20th 
March, 1975: 

"This sort of indiscipline is happening 
because there is no real control in India." 
Something more was said. Then the Minister 
of State in the Ministry of Finance, Mr. 
Pranab Mukherjee said. "I want only to submit 
for your consideration regarding unforeseen 
expenditure from the Contingency Fund. Thia 
was also a point raised by the hon. Member on 
earlier occasion as a result of which the Bill 
was ultimately withdrawn both on Gujarat and 
Pondicherry. We had some correspondence 
with the Speaker also and we tried to em-
phasize on the Speaker that at certain 
occasions expenditure from the Contingency 
Fund on unforseen account may be necessary. 
Even in the latest communication that we have 
received from the hon. Speaker, he has direc-
ted us not to make anv expenditure from the 
Contingency Fund when the Parliament is in 
session and we have issued the necessary 
instructions to that effect". Tnis is dated 
March 1975. Afterwards, this emergency 
came, and they did not follow this thing. But 
to the best of my knowledge this ruling given 
in the House by the Minister in-charge was 
based on the letter written by the Speaker. 
Although it was not in the House, still a 
communication sent by the Speaker or any 
direction given on file by the earlier Speaker 
is the order of the House. Therefore, it has Sot 
a11 tne validity of the ruling. This is my premise. 
Therefore, any amount withdrawn when the 
House is in session is against this ruling which 
I have quoted. If you have got the Demands 
for Supplementary Grants, you kindly see 
page 3. 

MR. DEPUTY CHAIRMAN; Which Bill 
are you referring to? 

SHRI ERA SEZHIYAN; It is the green 
book, Demands for Supplementary Grants. 

MR. DEPUTY CHAIRMAN; I don't have 
the book with me. 

SHRI ERA SEZHIYAN; If you see the 
green book on page 3, the secono sub-para, 
says: 

•'In view of the urgency, an advance of 
Rs. 14,000 was sanctioned from the 
Contingency Fund of India on 6th 
December, 1980 which will toe recouped to 
the Fund after the Supplementary 
Appropriation is sanctioned." 

That means that the amount had been 
withdrawn on 6th December, 1980, when the 
both the Housea were sitting, from the 
Contingency Fund. This offends the ruling 
just now quotL ed by me.    Thig is one 
instance. 

Then you go to page 26. 

MR. DEPUTY CHAIRMAN; I have not 
been able to locate it. Which page, are you 
reading from? 

SHRI ERA SEZHIYAN; Page 26, Demand 
No. 31. I am going to comment on the 
Supplementary Demands only. The Excess 
Demands have been scrutinised by the Public 
Accounts Committee; so let us not go into 
those. 

Under  item   (b).  it  is  stated: 

"To purchase residential building tor the 
Head of Mission in Hong Kong, an 
advance of Rs. 1-87 crores was obtained 
from the Contingency Fund of India on 3th 
December, 1980." 

Again on 8th December, 1980, both the 
Houses have been, sitting and you have drawn 
the amount from the Contingency Fund 0f 
India. which offends the ruling which you 
gave just now. 

 
SHRI ERA SEZHIYAN; Sir, the third 

instance is on page 84 under Demand No. 84. 
There also i'f you see the bottom portion, it is 
stated: 
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"The Supplementary Appropriation is 
required for recoupment of tw0 advances 
totalling Rs. 72,033 drawn from the 
Contingency. Fund of India on 9th 
December, 1980 and 17th January, 1981 
for payment of decretal dues.'" 

 
SHRI ERA SEZHIYAN; On 17th January, 

1981, the House was not sitting; but on 9th 
December, 1980, the House was sitting. 

So Sir, on all these three occasions they 
have violated the ruling given by the Speaker. 
That means the Parliament has given a 
direction which the executive has broken. As 
part of Parliament, we are very vigilant and I 
think this should not have been done. It 
follows that this Bill should be sent back to 
the other House for consideration before it 
comes before  us. 

SHRI SAWAISINGH SISODIA: Sir, the 
hon. Member has cited a very old position. 
The latest position is this. Such advances 
from the Contingency Fund can he sanctioned 
even when the Parliament is in session. 
Therefore, this question does not arise.    He is 
talking of old position. 

MR. DEPUTY CHAIRMAN: How can it 
be sanctioned? Under what rules?    You cite 
the rule. 

SHRI SAWAISINGH SISODIA: But he 
has not cited any rule. 

MR. DEPUTY CHAIRMAN; He has cited 
the  Speaker's ruling. 

SHRI SAWAISINGH SISODIA: That was 
in 1975. The latest position is this. 

MR. DEPUTY CHAIRMAN; Under what 
law?   (Interruptions) 

 

MR. DEPUTY CHAIRMAN; Order 
please.    Let him have his "say. 

SHRI SAWAISINGH SISODIA: Sir, i will 
call for that ruling and place it before the 
House. (Interruptions) 

MR. DEPUTY CHAIRMAN; He will 
place it just now. Let him get it. 

SHRI ERA SEZHIYAN: Meanwhile, Sir, 
give me two minutes. (Interruptions) 

MR. DEPUTY CHAIRMAN; He 
will get it from the office.
 
, 

SHRI ERA SEZHIYAN: T have got two 
more objections. 

MR. DEPUTY CHAIRMAN: The ruling 
might  have been amended. 

SHRI ERA SEZHIYAN: I have two more 
objections. Let us turn to Demand  No.  30. 

MR. DEPUTY CHAIRMAN: Is it the 
Same point? 

SHRI ERA SEZHIYAN; No, it is a 
different point. As you axe aware, no amount 
can be spent on any item not covered in the 
Demands. That is the basic point. You follow 
me, Sir? No amount can be spent unless it has 
been... 

SHRI SAWAISINGH SISODIA: Sir, why 
not allow him to complete his whole speech 
and then I will reply.   (Interruptions) 

 

MR, DEPUTY CHAIRMAN: He is raising 
preliminary objections. (Interruptions) Order 
please. 



 

SHRI R. R. MORARKA: Sir, the hon. 
Minister should not treat it as an ordinary 
speech. He is raising important points. 

MR. DEPUTY CHAIRMAN: No speech in 
the House ia ordinary. Every speech is 
extraordinary. 

SHRI ERA SEZHIYAN: If you see the 
constitutional provision, article 118(3i)>, it) 
says fNb- demand lot a grant shall be made 
except on the recommendation of the 
President." 

MR, DEPUTY CHAIRMAN: What about 
the cases for supplementary grants and all 
that—the demands that are there? 

SHRI ERA SEZHIYAN: I will give 
them. Expenses can he incurred by 
the Executive on tthe Consolidated 
Fund only after getting permission of 
both the Houses. If they do not get 
it and still spend, it is violation. They 
can take it from the Contingency Fund 
and not this one—new services. 
Therefore, I am going to quote two 
cases. We know they have apparent 
ly spent it hut now they want the 
amount. Take page 12. Have you 
got this one—the green book. Sup 
plementary Demands for Grants? 
Please keep it there till my speech 
is over.  

MR. DEPUTY CHAIRMAN: At page? 

SHRI ERA SEZHIYAN: Page 12. 

MR. DEPUTY CHAIRMAN: Paragraph? 

SHRI ERA SEZHIYAN; Item (c). 
"Consequent on the nationalisation of 
National Company Ltd., Calcutta on 27th 
April, 1980, Supplementary Grant is sought 
to meet the expenditure arising under various 
sections of the National Company Limited 
(Acquisition and Transfer of Undertakings) 
Act,  1980,  as follows: — 

"(i) Rs. 20,000 for pay and allowances 
etc.  of the Commissioner of 

Payments appointed under section 15(1) of 
the Act and his stenographer;" 

MR. DEPUTY CHAIRMAN: Don't read 
all these things. 

SHRI ERA SEZHIYAN: Okay, Sir. I will 
confine myself to the first one. That means 
they are taking the supplementary grant only 
now. This is a new item of expenditure. If you 
see (c), that is also a new service. They have 
put it. Now take page 10 and see item C. You 
will see t'he asterisk mark. Down below that 
they have put it "New Sub-heads." That 
means it is a new service for which no 
sanction has been obtained earlier. You are 
obtaining a sanction on the 15th of March. 
This is the 18th of March. 

SHRIMATI PURABI MUKHOPA-
DHYAY  (West Bengal):   Post facto. 

SHRI ERA SEZHIYAN: Yes, it is post 
facto. You cannot do it. This is a new service 
iov which a supplementary grant is being 
sought now. You are going to take the 
sanction and pay it, but this company has been 
formed on 27th April 1980 and a Com-
missioner of Payments has been appointed. He 
has got a steno also. All these amounts are 
being sought to be recouped now. Whei-efrom 
were they spending this amount? They have 
been drawing it from somewhere else, from 
the Consolidated Fund, without any sanction 
of the House. Therefore, it violates the basic 
constitutional provision. If you are taking the 
sanction now and if they are going to spend it 
within 12 days, I can accept it. Only after they 
take the grant they can spend it. That means, if 
they take the grant on the 18th and if the 
President signs today only, from tomorrow 
onwards they can draw the sum from the 
Consolidated Fund under that head. But here 
the company has been formed on the 27th of 
April 1980, and the Commissioner of 
Payments has been there. Now they want Rs. 
20,000 
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paid to the stenographers and others. That 
means the stenographer and others have all 
along been there in employment. Then, from 
where could they have paid them? No Contin-
gency Fund hag been there. If jt is taken from 
the Contingency Fund I can appreciate it. 
That means they clearly violated the 
provision. You have paid this one. They 
wanted to take the amount now and recoup it. 
This position is a wrong norm. For that also 
you owe an explanation. Otherwise, you 
delete that portion as you did it for Gujarat or 
Pondicherry in 1975^ or return it to the other 
House.     DQ, whatever you want. 

Now, the same thing in demand No. 61 on 
page 63. There, Sir, if you see the last item 
under (e), it says, "the Advisory Committee 
for the Ministry of Information and Broad-
casting set up during the year." It has been set 
up only during the year. When the Budget 
was presented in March and demands were 
passed in June, this was not there. Therefore, 
no amount was allotted there. It is evident 
there also. You can see this one, that the 
Advisory Committee for the Ministry of 
Information and Broadcasting is under the 
minor head, A.2(2) with an asterisk mark, 
which is a new sub-head. They themselves 
accept that this is a new expenditure. They 
say that the Advisory Committee for the 
Ministry of Information and Broadcasting has 
been set up already during the year for which 
they want Rs. 53,000. The position is that 
they have not spent anything till today and 
they want to spend it between the 15th and the 
31st of March. Obviously, it had been set up 
earlier. The expenses have been incorporated, 
but there is no indication that they had drawn 
from the Contingency Fund. That means, they 
can take it out of the Consolidated Funds. S0 
this also violates the thing that is given here. 
One more point I have got and then I finish. 

MR.   DEPUTY    CHAIRMAN:    All the 
points you say. 

SHRI ERA SEZHIYAN: I think they 
should satisfy themselves I do not want the 
Bill to be passed like this. Whatever objection 
is there has to be seen. What they call as the 
lumpsum grant they have indulged in 
Demand No. 1 and Demand No. 54. Take 
Demand No. 1, page 1. Under A-3 Major 
Head, they want Rs.' 1.5 lakhs, if they had put 
it as Additional D.A., I would have 
understood that, but lumpsum has a different 
connotation. 

MR. DEPUTY CHAIRMAN: You are 
referring to Demand No. 1. 

SHRI ERA SEZHIYAN; It says "to meet 
the additional expenditure on DA" Lump 
provision for Additional DA has got a special 
significance. 1 go over t0 the second one. 
Then you would appreciate it better. You take 
Demand No. 54, page 58. If you take asterisk 
A; 11, 15; you ifind there is a lump provision 
for DA. Lump provision is a special category 
in the Grants wherein a single head or a 
single purpose is not shown. All the various 
things are put as a lump and you take the 
grant. This has been objected to in many 
audit objections. This should be sparingly 
made use of. I am not going into that. If they 
had said that, it would have been OK. But, 
Sir the lumpsum cannot come under article 
115. Article 115 deals with he supplemenary 
and additional or excess grants. If you take 
article 115, it is said: 

"The President shall— 

(a) if the amount authorised by any 
law in accordance with the provisions of 
article 114 to be expended for a 
particular service for the current 
financial year is found to be insufficient 
for the purposes of that year or when a 
need has arisen during the current 
financial year for supplementary or 
additional expenditure upon some new 
service..- 

That means, it has to be specific. Unless it is 
very specific,   you   cannot 
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[Shri  Era  Sezhiyan] 

take it as a lumpsum. Lumpsum provision is 
governed by article 116(1) (b). Those who 
know the audit know the position Article 
116(1)   (b)  says: 

"to make a grant lor meeting an 
unexpected demand upon the resources of 
India when on account of the magnitude or 
the indefinite character of the service the 
demand cannot be stated with the details 
ordinarily given in an annual financial 
statement... 

You have not been able to give it as an 
indefinite one. Article 116(1) (b) has got a 
define purpose. In that case, the President's 
recommendation should be there and 
reference should be made to article 115(1) 
read with article 116(1) (b). Tfiey should have 
invited the attention of the President. Article 
116 should also have been coupled with 
article 115(1) (a) because they have indulged 
in it at two places, in Demand No. 1 and 
Demand No. 54. They have taken a lumpsum 
grant which cordis ""only under article 116 
and cannot come under article 115. Therefore, 
I do not object to having this one, but they 
should have quoted the reference to the 
Constitution when getting the President's 
recommendation before presenting it to the 
House. (Interruptions). I think a proper 
scrutiny is needed when the figures are given 
wrongly. But I am not going into them. 

These are the four or five points I have 
raised. They should satisfy me. 

SHRI SAWAISINGH SISODIA: Sir, the 
main objection of the hon. Member is that 
proper particulars have not been given. Sir, I 
do not think there is any item which creates 
some confusion or something which is not 
understandable. The items referred to by the 
hon. Member do not constitute any new 
service in accordance with the 
recommendations of the Public    Accounts    
Committee 

and no .expenditure was incurred in excess of 
the grant which would have been irregular. 
Hence there is «o question of irregularity. 

He has referred to page 1, page 12 and 
page 63. He is insisting that in respect of the 
the lump provision at page 1 for additional 
D.A., more information should have been 
given. But with this information there is no 
confusion left out, and 1 think the position is 
quite clear. Regarding 12 and 63, that does 
not amount to new service. 

MR.        DEPUTY CHAIRMAN: 
They are not new services. 

SHRI ERA SEZHIYAN; What is 12, Sir? 

MR. DEPUTY CHAIRMAN: You said 
about 12. 

SHRI ERA SEZHIYAN: I did not say 
anything about 12. 

SHRI    SAWAISINGH      SISODIA: 
More information, if he requires, can be given 
later on.   But there is nothing which creates 
any confusion.    (Interruptions) . 

MR. DEPUTY CHAIRMAN; Mr. 
Sezhiyan, so far as the last point is concerned 
about lumpsum, I think that Article 115 
clearly relates to supplementary, additional or 
excess grants. These are falling under these 
categories. Therefore, Article 115 applies fo 
these grants, supplementary, additional or 
excess grants. Article 116 applies only to 
votes on account, votes of credit and excep-
tional grants. These three categories are 
covered by Article 116. 

SHRI ERA SEZHIYAN: Just because it is 
included in supplementary grants, do not try 
to put it here. We should see whether Ithis 
domes in supplementary grant. There I said 
that the amount authorised by any law made 
in accordance with Article 114, should be 
expended for a particular service. When you 
say lumpsum, it does  not  mean  a   particular  
service. 
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What is the significance of lumpsum? I ask 
the Minister. Why does he put it as lumpsum 
both in the case of Chandigarh and in these 
demands 1 and 54. Why does he think of 
lumpsum? Lumpsum has got definite 
significance in the parlance of audit. 

MR. DEPUTY CHAIRMAN: These are 
prescribed. 

SHRI ERA SEZHIYAN: Let him explain. 
Regarding page 12, he says it is not a new 
service. Why does he say like this? I do not 
know whether I should take the Minister's 
word  or   the  printed  word  here. 

SHRI SAWAI SINGH SISODIA: 
R«^a,rdinig page ' 12, item (c) comprises of 
four items, of which the first is for the posts 
of secretariat and is not a new service. 

SHRI ERA SEZHIYAN: Please take page 
10. 

SHRI SAWAI SINGH SISODIA: You 
will take each and every page. You asked 
about page 12. (Interruptions) . 

SHRI ERA SEZHIYAN: Mr. Deputy 
Chairman, I have been very co-operative. I do 
not want to do anything. Then, he tries to 
make a mockery of me. Regarding page 12, I 
think he knows. (Interruptions). Mr. Deputy 
Chairman, the demands are given. They <p»ut 
the demand. I^They gitve original grants, then 
supplementary grants, then sub-heads, then 
major heads. Then they give explanation. I 
read the explanation given by them. If the 
Minister is very keen to go to page 12, page 
12 gives this one. Have you got the book, Sir? 

MR. DEPUTY CHAIRMAN: Yes, yes, I 
have got it. 

SHRI ERA SEZHIYAN: Page 10 is the 
basic one. 

SHRI SAWAISINGH SISODIA: There 
can be more than one .   .   . 

SHRI ERA SEZHIYAN: Mr. Sisodia, let 
us be very clear. On page 10, you have items 
1, 2, 3, 4, 5 and so on. For instance, C.l (2) (1) 
(7)—Commissioner of Payments under 
Section 15(1) of the National Company Ltd. 
(Acquisition and Transfer of Undertakings) 
Act, 1980. You have got C-l, C-2, C-3 and so 
on. And asterisk marks are there. And on page 
11 they explain why the asterisk marks are 
there. At the end of page 11, they say that the 
asterisk mark means "New Sub-heads". I think 
he knows the significance of why it is a new 
service. That is because it is not there in the 
original grant. That is, the service was not 
contemplated in the original grant. The 
Minister says that it is not a new service. 
Then why do you put a new sub-head? He 
cannot ridicule me. 

MR. DEPUTY CHAIRMAN: Nobody is 
ridiculing you. 

SHRI ERA SEZHIYAN; Here also for the 
first time they are taking the grant. Let them 
bring the detailed grants for 1980-81. If he 
shows that it has been already put there, then 
this is a wrong thing. But here it means that 
for the first time, they are taking the grant. 

MR. DEPUTY CHAIRMAN: The grant 
may be dealing with different subjects. 

SHRI ERA SEZHIYAN: In the original 
grant, for the take-over of the National 
Company Limited, no amount was provided. 
All the amounts are being provided now. 
They might have taken the decision earlier. 
But they have not provided for it in the 
original grant. In the supplementary grants, 
they are providing for it. That is why  •   .   . 

MR, DEPUTY CHAIRMAN: On page 10, 
C(l) (2) is "other industries". Under "other 
industries" there may be so many things. 

SHRI ERA SEZHIYAN: They are taking 
the amount for the first time now. If he 
contradicts me, I will bring the full  grants 
and put them before 



 

[Shri  Era  Sezhiyan] 
the House.   If there is anything wrong, it  
will fall upon the Minister. 

SHRI SAWAI SINGH SISODIA: Sir, a 
new sub-head is not necessarily a new service. 
And so long as the expenditure is within the 
scope of the grant and it is not attracted by the 
limitations recommended by the PAC, no 
question arises. There can be two ways of 
explaining a thing. The matter is quite clear. It 
may not be clear from his angle. But anybody 
who goes through the contents of these items 
will see that it is quite clear. There is no 
confusion. He can insist that it must be as he 
desires, but that is not the position. It has been 
done since long and this has been passed by 
the Lok Sabha. It has been considered there 
also. There is no confusion at all. He is 
creating some confusion. Confusion can never 
be cleared.   .   . 

MR. DEPUTY CHAIRMAN: Is it not a 
new service? 

SHRI SAWAI SINGH SISODIA: No, Sir, 
this is not a new service. 

MR DEPUTY CHAIRMAN: The Minister 
says that it is not a new service 

SHRI KRISHNA CHANDRA PANT: 
He says it is not necessarily a new 
service.  

SHRI   SAWAI  SINGH     SISODIA: 
It is not a new service. 

PROF. SOURENDRA BHATTA-
CHARJEE (West Bengal); You will have tQ 
show the provision in the original grant. 

SHRI ERA SEZHIYAN; Unfortunately I 
did not bring the Budget Manual and the 
General Financial Rules. I did not bring them 
because I thought the Minister would know 
everything. If he wants, in the next session I 
will bring it and I will prove that this is a new 
service. Now, if he contradicts me, let him 
contradict me. 

MR. DEPUTY CHAIRMAN: From what I 
see, the service, taken as a whole, is not new. 
On page 10, in the "Revenue Section" under 
"Major Head", relating to the Ministry of 
Commerce, several industries are detailed and 
ultimately they say "Other Industries". It 
means that the service is covered under this 
head. Some new-items may be added. But the 
service is already covered there. That is why 
they are coming for supplementary grants. On 
that item the expenditure might not have 
arisen earlier. 

SHRI ERA SEZHIYAN: Mr Deputy 
Chairman, I fully endorse what you have said. 
Whenever there is a new item, they should 
come to the House for supplementary grtenfc. 
jfThat is the constitutional provision. If the 
amount is authorised toy law.   .   . 

MR. DEPUTY CHAIRMAN: The 
amount was not authorised by law. 
That is why he is coming forward 
now with this. (Interruptions) Now 
the point is clear. , 

SHRI ERA SEZHIYAN: What is clear? I 
think the Constitution also says.   .   . 

SHRI SAWAI SINGH SISODIA: 
Sir, Mr. Era Sezliiyan will never be 
satisfied. , 

MR. DEPUTY CHAIRMAN: Now let us  
proceed with this    discussion. 

SHRI ERA SEZHIYAN: No, how can you 
proceed? The Bill is defective. I quoted the 
Speaker's ruling "on three occasions. If it is a 
new service and thev have to spend some 
amount from out of the Consolidated Fund of 
India.   .   . 

MR. DEPUTY CHAIRMAN:  But he that it 
is not a new service. 

SHRI SAWAI J5INGH SISODIA: It is 
not a new service. 

SHRI ERA SEZHIYAN: At that time I 
raised an objection there and the Bills were 
withdrawn. The amount 
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is bound to be insufficient, but you cannot 
exceed that. If you need more money, then, 
you should come to the House. For example, 
if you want Rs. 1000 ciores, and you have 
only, say, Rs. 580 crores which is not enough 
tor the next two months?, then you stop the 
expenditure and come to the House first. Here 
the provision is "If a need has arisen in the 
current financial year for supplementary or 
additional expenditure upon some new 
service not contemplated in the annual 
financial statement of the year,. . .". 
Therefore, this was not contemplated in the 
annual statement of the year. It is a  new  one.    
Therefore,.   .   . 

MR. DEPUTY CHAIRMAN: But the head 
was already there. All these have come under 
"any other industries". 

SHRI ERA SEZHIYAN: In that case, Sir, 
all new items of expenditure can be put just 
under one head. 

MR. DEPUTY CHAIRMAN: Now, let us 
consider at this stage and we accept the 
contention made toy the Minister at this 
stage.   .   . 

SHRI ERA SEZHIYAN: No, Sir. . . 

MR, DEPUTY CHAIRMAN: Just listen to 
me. At this stage 1 can accept 'his contention 
that it is covered under the services provided.   
.   .   . 

SHRIMATI PURABI 1VIUKHOPA-
DHYAY: You reserve your ruling at this 
stage. 

MR. DEPUTY CHAIRMAN: It is not a 
new thing. But if anything is found later on, 
the Public Accounts Committee can look into 
all these things and give its opinion to Parlia-
ment. In fact, on earlier occasions the Public 
Accounts Committee suggested certain 
modalities and certain formalities to be com-
plied with. The Public Accounts Committee 
has already advised in pursuance of which 
certain Bills have been brought forward here; 
in these Appropriation Bills also the Public 
Accounts Committee has found out certain   
irregularities  and   they  have 

advised the Government to follow certain 
rules and procedures and modalities. And 
Government has come forward with certain 
provisions; those modalities can he complied 
with. In the same way I think it satisfies the 
requirements, and if anything remains, we can 
send the proceedings to the Public Accounts 
Committee to examine it and advise the 
Government accordingly. So now we go on to 
the business.   .   . 

SHRI KRISHNA CHANDRA PANT: I am 
sorry I did not follow your ruling very 
clearly. I can understand your saying that 
what the Minister said was acceptable to you.   
.   . 

MR. DEPUTY CHAIRMAN; That I have 
already said. 

SHRI KRISHNA CHANDRA PANT: You 
have only provisionally said it... 

MR, DEPUTY CHAIRMAN: No, I have 
said it.  .  . 

SHRI KRISHNA CHANDRA PANT: But 
'When you bring in the Public Accounts 
Committee into this, it confuses the matter 
further. He raised a point here and it must be 
disposed of. Either you agree with the Minis-
ter or you agree with the Member, or, if you 
like, you reserve your ruling. The point is one 
of procedure. The honourable Member has 
taken a lot of trouble over it. It is not easy for a 
Member to bring all the facts and figures and 
bring out points which, if the Government 
looks at it from the point of view of procedure 
proper, may contain a lot of weight in them 
and may improve the whole procedural 
,'aspect of bringing Tprwjard supplementary 
Demands for amounts in excess of sanctioned 
demands. If it it looked at from that point of 
view and if any correction is needed the 
Government will not mind correcting it, 
because it will help in future also. Parliament 
Scrutiny of the Budget in any case, as we all 
know, is not fully satisfactory. Here are some 
cases where an attempt is made to excercise 
such a scrutiny. When it is pointed out that 
rules have been bent or violated while 
expenditure is incurred for 
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[Shri Krishna Chandra Pant] which my 
friend is not personally responsible, it is a 
question of procedure that is being sought to 
be corrected. If a certain expenditure is found 
increasing which under the rules should have 
come before Parliament, I think it is in the 
interests of the House as a whole—this is not 
a party matter—it is in the interests of 
Parliament as a whole, that it should be 
enable to exercise due scrutiny over the 
expenditure of the Government; it is in the 
interests of my friend) opposite, it is in the in-
terests of the people sitting here. From that 
point of view, from that procedural point of 
view he "has quoted chapter and verse; he has 
raised three distinct points. I do not want to 
repeat them. And he has quoted chapter and 
verse in support of what he said. And it is for 
you to accept or not to accept it, you are the 
person who can best do that. But I would 
submit that it would confuse matters to bring 
in the Public Accounts Committee etc. You 
may take any view. But the House should be 
satisfied broadly that it is enabled t0 exercise 
due scrutiny over Government expenditure. 

SHRI ERA SEZHIYAN: Mr Deputy 
Chairman, I will not take much time of the 
House. This is the concern of the entire 
House. Party differences do not come in. 
When I raised it in the other House, even the 
Speaker accepted my contention. The 
Minister also accepted it. And two Bills were 
accordingly withdrawn. In one Bill they 
deducted the amount and passed it. On the 
last occasion, that is on the 25th December, I 
raised a point. In this case also, there is no 
reflection on Mr. Sisodia's capacity. He is not 
responsible for this. Various Ministries have 
put in their demands. He is only holding the 
baby of some other person. But in the 
Parliament unless we enforce some financial 
discipline, we will never be able to bring 
about discipline jn our national life. We have 
got the rules.   The constitutional 

provision is there and the Speaker's ruling is 
also there. If the Executive thinks that they 
can get away from this on the strength 0f their 
majority, let them do it. In that case we need 
not waste time on this. If they think that by 
just show of hands they can decide, obviously 
more hands are on. that side. Actually we 
want to help them. In my 'humble opinion, 
you must take a clear decision. If the Bill js 
passed or not passed, individually i do not 
gain or lose. Individually we are equals. But 
we want to raise the prestige of the House. 
We want to exercise our control over the 
Executive. 

Secondly, it should not be the prerogative 
of the Lok Sabha only. The Rajya Sabha has 
also a role to play. Our intention is only to 
raise the dignity of the House and to make the 
functioning of Parliament more effective. 
Therefore, you give your ruling If you want 
to hold over till the 24th or 25th, I do not 
mind. I do not want to obstruct the passage of 
the Bill. I am only trying to help the Govern-
ment. On many occasions. I have helped the 
Government. On the last occasion, Mf. 
Pranab Mukherjee was there. They showed 
me a budget and asked me whether it could 
be presented, in that form. I helped them. It is 
not my intention to obstruct the Government. 
I am only helping them. But if I have to do 
something for upholding the prestige of the 
Parliament, I will certainly prefer to do that. 
You can hold it over till the 24th or 25th. I do 
not mind. I am not here to block any-mind. 
On the 24th morning you can decide this. 

SHRI SAWAI SINGH SISODIA: More 
than once, on behalf of the Government, the 
position has been made clear. He has cited 
this ruling many a time. He is referring to the 
ruling of the Lok Sabha. In that ruling, it was 
admitted by the Minister that the service was 
a new service. Here it is under dispute to 
which he is drawing the attention of the 
House. I have stated previously also that the 
service 
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is not a new service. It was only a Secretariat 
expenditure and it does not come under the 
definition of 'New service. Therefore, that 
ruling is not applicable as far as facts of mis.  
.  . 

(Interruptions^ 

MR.  DEPUTY     CHAIRMAN:    Let 
him complete. 

SHRI SAWAI SINGH SISODIA: As far as 
the facts of the present situation are 
concerned, this ruling is not applicable at all 
and it is only applicable in the case in which 
there is a dispute about new service. But I 
again deny that and I want to say that the 
service is not a new service and it is only a 
secretariat expenditure and it does not amount 
to a new service. And, Sir, this matter has 
been scrutinised by the Lok Sabha and it has 
been passed by the Lok Sabha and there is no 
ambiguity at all and it will be taken care of by 
the Public Accounts Committee as well. 
Therefore, there is no question of that, there is 
no confusion, nothing against the iaw and 
nothing against the rules. Therefore, I would 
request you humbly to reject it. It should be 
rejected and we should proceed with the 
debate on these different Bills. 

SHRI R.   R.   MORARKA:   Sir,... 

MR.   DEPUTY  CHAIRMAN:      Just 
wait. He has not even finished. 

SHRI   SAWAI   SINGH      SISODIA: 
Sir, how long will this go on? 

SHRI R. R. MORARKA:    Sir, there is a 
point... 

MR.   DEPUTY CHAIRMAN:   Is    it 
anything new? 

SHRI R. R.  MORARKA:  Yes, very 
new. 

MR.   DEPUTY    CHAIRMAN:     AD 
right. 

SHRI R. R. MORARKA: Sir, the 
honourable Minister has not answered the 
point raised. He says that it is not a new 
service. (Interruptions). But the point is 
whether you can withdraw from the 
Contingency Fund when Parliament is in 
session. The Minister quoted a ruling and said 
that he would place a subsequent ruling on the 
Table of the House. According to them there 
is a subsequent, ruling and he is now 
confusing the issue under the grab of the new 
service. The only point is whether he can 
withdraw, whether money can be withdrawn, 
from the Contingency Fund, when the House 
is in session. 

SHRI HAREKRUSHNA MALLICK 
(Orissa):    Yes.    (Interruptions). 

SHRI R. R. MORARKA: That is the point. 

MR. DEPUTY CHAIRMAN: No, no. 

SHRI R. R. MORARKA: No, Sir. That is 
the point.   (Interruptions). 

SHRI HAREKRUSHNA MALLICK: Sir, 
I want to seek a clarification. If they can do 
this when the House is in session, they can do 
something more when the House is not in ses-
sion. 

SHRI ERA SEZHIYAN: Sir, I said that no 
money can be withdrawn from the 
Centingency Fund when the House is in 
session. Please read this one. There is no 
mention of any new service here. 

SHRI SAWAI SINGH SISODIA: Sir, how 
many times will he be repeating the same 
poir^t about new service and old service? The 
position has been made quite clear and that is 
not applicable at all here. 

SHRI R. R. MORARKA: Sir, it is like 
issuing an Ordinance when the House is in 
session. 

SHRI HAREKRUSHNA MALLICK: Yes. 
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SHRI ERA SEZHIYAN: Sir, I am on a 
different point. When the House is sitting, 
money cannot be withdrawn from the 
Contingency Fund. That is one thing. The 
point that I raised regarding new service, 
Demand No. 13, is entirely different. Whether 
it is a new service or not, you decide. That is a 
different point. 

MR[. DEPUTY CHAIRMAN': Just a 
mimite. 

SHRI ERA SEZHIYAN: How can it be 
withdrawn from the Contingency Fund when 
the  House is in session? 

SHRI R. R. MORARKA: That is the point. 

SHRI ERA SEZHIYAN: He was 
mentioning about the Public Accounts 
Committee just now. But what happened at 
that time?  (Interruptions). 

MR. DEPUTY CHAIRMAN: So far as the 
first part is concerned, regarding the "New 
Services" point that you have raised, I think I 
am inclined to agree with the Minister that it 
is not a new service and it is already 
contemplated in the original Grants and it is 
only an excess expenditure. So, that point, I 
think, we have disposed of.- 

The second point is about the withdrawal 
from the Contingency Fund when the House is 
in session. The reference made to it in the Lok 
Sabha lis there. But I am not sure whether this 
point was raised in the Lok Sabha when these 
Bills were taken up because the Bills were 
passed by the Lok Sabha and the honourable 
Speaker has certified them to be Financial 
Bills. The power of this House is very limited 
and if we do not return them within fourteen 
days, they will be automatically accepted 
within fourteen days. So, I think, when the 
Lok Sabha has passed them... 

SHRI ERA SEZHIYAN: But which is the 
last,day for this to be passed? 

MR. DEPUTY CHAIRMAN: That can be 
ascertained. 

The power of this House is very limited in 
this and.therefore, I do not think we can defer 
this at this stage. The Lok Sabha is competent 
and they have passed it. (Interruptions) Just 
hear me please. The Lok Sabha has passed the 
Bill and the presumption is that they have 
compiled with the relevant provisions of the 
Constitution. So, there is no infringement of 
that part of the Constitution. Therefore, I think 
the Bills can be taken up for consideration by 
the House. (Interruptions). 

SHRIMATI PURABI MUKHOPA-
DHYAY: Mr. Deputy Chairman, Sir, I have 
risen to speak on the Appropriation Bills 
presented by the Finance Minister here. But 
let me go back to the discussion which was 
taking place here. Mr. Sisodia in his personal 
capacity was a Minister in the State 
Government also. He knows the way and 
method of passing a Budget and how Heads 
of service in each Budget item have to be 
shown in the Budget papers. Now, the point 
which has been raised by Mr. Era Sezhiyan is 
a very valid point. I wished that you, Sir, in 
your wisdom should not have given a ruling 
on it; you should have reserved your ruling. 

[THE VICE-CHAIRMAN (SHRI 
BISHAMBAR NATH PANDE) in the 
Chair}. 

The excuse that the Bill has to be passed 
today, within 14 days according to their 
programme, is not our concern; it is the 
concern of the Ministry who should do their 
job properly and in the constitutional manner. 
If they bring the Bill in a manner which goes 
against the provisions of the Constitution, and 
Article 116 is not attracted along with Article 
115, the fault lies with the Ministry, not with 
the Opposition or the Members of this House. 

Sir, I have listened very carefully ta the 
points raised by Mr. Era Sezhiyan. What was 
his objection? His objection was about the 
new heads in the Explanatory  Memorandum.   
Now,  ac- 
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cording to the provision of the Budget, if you 
do not show in the original Budget such sub-
heads under which you can draw in the 
Supplementary Budget or in the excess ex-
penditure budget, you cannot do it because the 
sub-head is not there ... (.Interruptions) I do 
no* know to whom I am addressing; the Vice-
Chairman is taliking to somebody and the 
Finance Minister instead of listening to the 
seeches is talking to somebody. Let them 
finish first and then I will resume. 

THE VICE-CHAIRMAN (SHRI 
BISHAMBHAR NATH PANDE): Please 
continue. I am in all attention to you. 

SHRIMATI PURABI MUKHOPA 
DHYAY: Thank you. The Deputy Chairman 
stated that the matter will be referred to the 
Public Accounts Committee. Sir, the Public 
Accounts Committee examines the accounts 
placed before the Public Accounts Committee; 
they do not make fresh rules. What they 
examine is the excess expenditure and 
whether the excess expenditure is justified, 
and if so, whether it has been referred back to 
both Houses of Parliament. That is the 
jurisdiction. And to say that the whole matter 
will be referred to the Public Accounts 
Committee is no* correct. How can the P.A.C. 
have jurisdiction over new items which you 
have not shown in your original Budget- So it 
is superfluous. I think the Minister has not 
given it the proper attention. Neither any 
senior Member of the ruling party came to his 
help. Sir, it is a very difficult matter for the 
Minister himself to come to the House and to 
hear the arguments of Mr. Era Sezhiyan and 
give on-the-spot replies to the valid questions 
that Mr. Sezhiyan has raised in this House. 
Sir, repetition of a mistake is no excuse for 
going on repeating mis~ takes. If mistakes 
were done in the past, well, the mistakes have 
to be rectified. What Mr. Sezhivan wanted is 
not to block the proceedings of this House. He 
wanted you to take a serious note of his 
objections which are valid objections 
according to  the 

financial rules and according to the 
constitutional provisions, so that they do not 
do it next time when they come up for 
supplementary grants;. With this bungling, I 
think there is no excuse for the Ministry. I am 
not accusing Mr. Sisodia. He came unprepared 
here to hear the arguments based on the 
constitutional provisions and the ruling of the 
Chair. The Deputy Chairman rfaauld not have 
given an on-the-spot decision. He should have 
reserved his right for giving a ruling on this 
very vital item. And he said that it has been 
passed by the Lok Sabha and so we have to 
pass it. We are not the dittoing body here. If 
we have any valid argument against it, we 
must put forward that for the better 
functioning of the parliamentary system and 
better functioning of the Government. So, 1 
would urge again on behalf of our Members 
that this point raised by Mr. Sezhiyan should 
be considered for the future guidance of the 
Ministry before coming up either with the 
Budget or the Supplementary Budget or any 
excess items. Sir, according to the 
Appropriation Bills presented before us, the 
Minister has mixed up the issues where the 
excess expenditure has taken place, and he has 
missed up the issue where the new items have 
been proposed. For new items even one rupee 
grant bas to be shown in the original Budget so 
that with one rupee grant, you can take re-
course to more withdrawals whenever you feel 
it necessary. So, the lump amount is a 
misnomer, under article 115. They should! not 
have done it. They should have introduced a 
new item of either contingency or 
nationalisation. He said that it was done 
because nationalisation took place which was 
not envisaged. However, in the Government of 
India, as things stand today, many times will 
come when new nationalisation items will 
have to be taken up. So, there should be a main 
item under which even one rupee will give the 
Ministry the authority to spend even Rs. 2 
lakhs or Rs. 2 crores or Rs. 20 crores. But 
without some such provision in the Budget 
itself or in the Supplementary Budget  itself,  
how  do  you 
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do  it  in  future     also?    There   also, there 
will be no contingency for that. 

Sir, coming back to the Supplementary 
Grants and the Bills he has placed before the 
House, I have to make certain observations. 
Sir, the country is passing through a deep 
economic crisis resulting in great social 
injustice in the country. I do not think I will 
have to explain this point. Clear stagnation 
and even decline in many branches of the eco-
nomy and growing economic disparities are 
very much evident. In real terms or in 
constant prices, both national and per capita 
income is declining. There is seasonal decline 
in the wholesale price index but not in the 
retail price. So, inflation has not decreased as 
claimed by the Government. There is the 
increasing suffering of the people due to high 
prices of all essential commodities of mass 
consumption. There must be a radical change 
in the credit policy of the nationalised banks 
to help the poorer sections, specially in rural 
areas and more so in the Scheduled Caste and 
Scheduled Tribe-concentrated block areas. 
The land reforms and the Ceiling Act have not 
been vigorously implemented. And we know 
why it is so. From 50 millions of agricultural 
labourers, the figure now stands at 60 
millions, indicating the growing number of 
landlessness among the agricultural poor. The 
minimum agricultural wage is not im-
plemented. The stranglehold of the big 
peasantry on the ruling party i? one of the 
main reasons. Even when the Janata 
Government was here, the stranglehold of big 
peasantry was on them. And now it is on this 
ruling party. And that is how the vested 
interests, specially in the rural areas, always 
take the advantage of their position through 
the ruling party because of their capabilities 
manoeuvring. The Government has no policy 
to buy jute, cotton and tobacco through its 
own agencies. I should have elaborated this 
point if I had the time at my disposal and 
shown how the juta growers are being 
exploited 

by big monopoly houses and how the 
Government till today is ineffective in 
monopoly procurement through 
Government's own agencies. 

5 P.M. 

Then, there should be freight equalisation. 
The rural indebtedness is increasing. The 
Government have not indicated any measures 
to combat this problem and exploitation of the 
poor by the rich moneylenders continues. No 
safe drinking water is available in rural 
pockets and the people are suffering not only 
in drought-prone areas but in ordinary rural 
areas also where each village has not yet been 
given a glass of potable safe drinking water. 

No new industrial policy has been declared 
by the Government as yet. The Government 
declared the Industrial Policy as long back as 
1965 and that Industrial Policy has been re-
peated this time also by the Industry Minister 
which does not take into consideration the 
prevailing situation in the country, namely, 
the question of raw materials, the question of 
multinationals, the question of big monopoly 
houses and the question of rural sector and 
industries. The same is applicable to the 
industrial licensing policy also. There is no 
check on unauthorised expansion of capacity 
by industrialists in violation of the Industries 
(Development and Regulation) Act. The trade 
and deficits are mounting. The special bearer 
bonds provision is, to give a premium on 
black money because the Government have 
stated that on the face value of Rs. 10,000 
notes the person will be able to get after 10 
years, Rs. 12,000, and the premium that they 
will be earning will not be taxed. No income-
tax, no gift-tax and no wealth-tax will be 
levied on that, even though the Wanchoo 
Committee outright   rejected  this  proposal. 

The hike in petroleum prices and railway 
freight has resulted in consumers paying more 
for their daily necessities. Sir, in short, if I 
want to deal with all the items in a little de-
tail,  I do not have the time at my 
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disposal. Therefore, I  will give you just one 
specific example of now the Government is 
dealing with industry, specially    where    the    
employment potential    is    there    and    how    
one or the other of the small-scale or medium 
scale industries are being closed down and how 
instead of coming to their  rescue   the   
Government   is   allowing  the     industries   to   
be  closed down by the management.       I     
am mentioning the particular case  of    a 
company.    This  is  the  Calcutta   firm of 
Braithwaite, and Jessops Construction Ltd.    In 
short it is B.B.J.    Unfortunately I had an 
occasion to meet some of their    employees.   1 
took up "their case with Mr. Charanjit Chanana 
yesterday or day before yesterday. He was very 
sympathetic because I   took it up but he stated 
that he does not know anything about it.    Then 
I got a  document from  my  State  Government 
sources, a letter written by the Industry 
Minister to the Chief Minister of West Bengal, 
the Industry Minister himself suggesting 
closing down of this company where five 
thousand employees along with another eleven 
thousand     casual      labourers—forg6t about   
their  family   dependants—will be   thrown   
out   of  employment.   The Government,  
through  Mr.   Chanana's letter, I find, is 
willing to pay Rs. 2 crores to the employees as 
compensation out the Government is not will-
ing even for paying Rs. 1 lakh or Rs. 1 crore, as 
juice, to run the machine. They can get rid of 
the employees by paying a lumpsum, whether 
it is Rs-20 or Rs.  2,000  or Rs.  20,000.  At the 
fag end of their life, after putting in so  manv  
years   of  life  in  this  company, they  will  
now be given  some alms just to go back and sit 
at home. We     demand,     Government     
should come forward to nationalise this com-
pany  and  immediately take-over  the 
management  today  so   that it  is not allowed 
to close down.    And this demand for 
nationalisation of B.B.J,  is a long-standing 
demand but the Government has not shown any  
interest in nationalising it. As a result,      we 
find, this company's shareholders  ate up all the 
money as their bonus,    as their dividends, 
instead of ploughing- 

back  into   the      company's     capital, 
vernment should take over this company 
immediately.   Give a fresh dose, so that they 
can stand on their own legs.    They have done 
the     original Hoogly  Bridge,  the  original  
Howrah bridge, and they are having the second 
Hoogly  Bridge.    There  is  no  dearth of 
order.    It is  only the callousness of the 
management which is    forcing this  company  
to  go  without     taking any initiative in 
securing fresh orders. Without   securing     
anything,  without doing  anything,  they are  
getting fat salaries and conspiring to close 
down. I would  request  the  Government  to go 
to their rescue immediately so that things are 
not allowed to deteriorate further.   The State 
Government Chief Minister,   in  his     reply,  
has  said for status quo to be  maintained at 
least till the Hoogly Bridge is constructed 
which they are dealing with. I would, through   
the  Finance  Minister,  urge upon  this  
Ministry  and  the     Prime Minister to go to 
their rescue and see that Bengal  economy does 
not suffer any further. 

Sir, I do not propose to deal with other 
items of taxation in the Supplementary or in 
the Appropriation Bill. Our party colleagues 
dealt with them. There must be no direct taxa-
tion in the Budget; already the people are 
suffering. Housewives are in tears when they 
get their daily necessities at a very high cost, 
and where the disparity in incomes is somuch. 
where the gap between the rich and the poor is 
so much. Government should find out new 
fiscal measures through which these 
disparities can be removed. 
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I quote: 

"The Controller and Auditor General of 
India has found underassessment of tax 
amounting to : Rs. 93 crore—Rs. 62 crore 
under customs and Central excise and Rs. 31 
crore under direct taxes—in 1979-80. 

In its report presented to the Lok Sabha 
today, CAG says there was excess payment 
of drawback of Rs. 41.91 lakh on cut and 
published diamonds exported through a 
major port. This resulted from the payments 
being continued to be made even    after     
the  withdrawal  of  a 

drawback rate by issue of a public notice in 
April,   1978. 

The report points out that during 1979-
80, the Government granted 97 exemptions 
from customs duty-totalling Rs. 205 crore. 
The corresponding figures for 1976-77 
were Rs. 9 crore, for 1977-78 Rs. 15 crore 
and for 1978-79 Rs. 60 crore. 

The report mentions a number of cases 
where excise duty concessions meant for 
the small scale sector were also allowed to 
manufacture who could not be categorised 
as small scale units. 

The collections from income tax 
including corporation tax totalled 
Rs. 2,732 crore" during the year. 
Over 90 "per cent of"the amount re 
presented pre-assessment collection, 
namely payments of tax by way of 
deduction at source or advance tax 
or on self-assessment by the asses- 
sees ; the collections on regular 
assessment by the income tax autho 
rities represented less than ten per 
cent of the total." ' 
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SHRI HAREKRUSHNA MALLICK: Sir, I 
rise to oppose this "Misappropriation Bill." 
That it is so has already been amply 
established by our hon. friend, Shri Era 
Sezhiyan. The Government is not in a 
position even to present the papers as per 
rules. That only shows in which way 'hey are 
managing or mismanaging the affairs of the 
country. 

Anyway, I am here only to make some 
observations which might benefit not only us 
but trie entire nation in the future.    Sir, it is 
actually al- 

most beating about the bush whether one hon. 
Member supports this Bill or another Member 
opposes it- The question is that during the last 
33 years, whether it was one party or the other 
which was actually in power, the real political 
party which has taken position in the process 
is "Sarkari Kala", 0r the Government 
machinery. At the time Independence, where 
there was only one person, today there are 10 
persons, but the efficiency has become less 
than one-tenth of what it was at that time. The 
hon. Member who preceded me said that in 
Gujarat, some political parties are putting their 
hands in the agitation. May I ask the hon. 
Member to which political party the Gov-
ernment officials o? Gujarat belong? Officials 
in one department after another have started 
joining the so called students in the socalled 
agitation that is going on there. Actually 
during the budget, we are only providing for 
the services. Is it tfie job of parliament to only 
put its ruber stamp so that the people who are 
serving, only they will be getting their bread 
and butter without serving the cause of the 
nation. May I ask the hon. Minister to put on 
record that at the end of the financial year 
when they are making budget provisions and 
appropriations, he will see that before the 
financial year ends we will also have a chance 
to see how much of this money has been spent 
or misspent, whether it is properly 
appropriated or misappropriated? I am sure I 
am not blaming the party in power or 
supporting the party that was in power. As 
another hon. Member pointed out, Parliament 
should exercise its authority and sovereignty 
on every paisa that is spent or misspent. So it 
is time for us to see that all the loopholes are 
pluged. To the hen. Minister here I wrote an 
elaborate letter inder the headline "Anomalies 
in our payment system" but in return I only 
got an acknowledgement. That is all. And 
from the budget that has been laid before the 
House this year, you will find that not a single 
action has been taken.    Rather I find that 
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he has words only for the rich to become 
richer, and the poor are completely ignored. It 
is for the first time during the history of our 
freedom that the Finance Minister utters the 
name of the middle ~class before he could 
have uttered the name of the poor. Just as he 
codified the financial provisions, he wants 
that there should be stratification to continue, 
not only to continue but to be perpetuated till 
eternity. I condemn the Finance Minister and 
the Finance Ministry and the Government on 
this score. They must withdraw such a budget 
and revise their attitude. They have 
deliberately stated that the middle class is 
getting depressed and that they are giving a lot 
of things and all that. I wonder why there 
should be a middle class', why there should be 
a lower class and why there should be an 
upper class. Why should we not have a 
classless society? I condemn the slogans they 
are raising. Socialism, socialism, socialism! 
Actually in the name of socialism the party 
sitting in power is prepetuating this and they 
are supporting the government machinery. I 
am astonished and ashamed thai each time a 
party is in power, either at the State or at the 
Centre, they are embracing the people in the 
services as if they are their own. But I will not 
be misunderstood by anybody because I am 
not saying anything with vendetta against any 
individual. Whatever I say here I say as an 
Indian for the benefit of all Indians and India 
for eternity to come. 

Perhaps it was Chanakya who said in some 
context, "What is friendship with a 
neighbouring State?" Well, you have always 
to keep your powder dry because any moment 
if your neigh-hour attacks you you have to 
attack back or defend yourself. Similarly, an-
other thing he has said: "What is love for a 
harlot?"   In Sanskrit he said: — 

"Vesyanaam poojyah premah" 

Well, it is futile and vague if anybody thinks 
that so and so harlot is tn    love    with    him 
or  vice- versa, 

because she is there'"only to squeeze money of 
youth. The moment money and youth are 
gone, no more. Therefore, the question now in 
this country is. there are two groups who are 
raising their head higher and higher. Now the 
Government has become a cancer cap on the 
rest of the nation as also the business 
community. Now we find that in this budget 
there is no attempt, either before or after or 
during the utterances, of an assurance to hold 
the price line. In many countries, to develop 
them, they held the price line for ten years. I 
demand that prices of essential commodities 
like rice, wheat, coarse cloth and edible oils 
should belield in the same price line lor one 
decade. That is number one. I hope all the 
parties will support me in this. If anybody 
opposes me in this, I will condemn him or her 
as agents of somebody else. Number two is, 
we have to plug the loopholes in the 
Exchequer, Now, whatever be the form of the 
pay of the employee is. or their 1}.A., T.A., 
C.A. E.A. or whatever it is, we should now fix 
a ceiling for all categories of officials who 
draw this kind of allowances. Similarly, the 
lower classes should get nothing less than 
others. Therefore, it can be seen. My letter is 
"with the Finance Minister. How is it that the 
"monthly pay and D.A. of an official is more 
than the rent that he gets from the house that is 
built by taking loans from the Government 
which is Government money? These officers 
who have built houses by taking Government 
loans and house plots are living in Govern-
ment houses on nominal rent or practically no 
rent but they let out their own houses either to 
the Government in the State or the Centre or to 
business houses for liigh rents. So any house 
built with a loan from the Government should 
be acquired by the Government for office 
purpose or should be given £0 sorBe other 
person wh0 has no house. In this case, they 
have only been shedding crocodile tears. 
Then, we have given reservations for the 
Scheduled Castes and Scheduled Tribes and 
the Adivasis, but we have not reached the 
quota. 
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In case there is reservation in service for 
them, it consequently and automatically 
follows that in respect of allotment of 
accommodation reservation should be there. If 
any quota has been fixed in the service cadres, 
how is it that many people belonging to the 
Scheduled Castes and Scheduled Tribes at the 
Centre and in the States are without houses? 
Not only this. Even in the matter 0f allotment 
of house building plots, a quota should be 
there. In Delhi, every State must have its 
rightful share proportionate to its population. 
For example, the population of Orissa is 4 
"per cent of that of the entire country. 
Therefore, 4 per cent of the house building 
plots must belong to the people of Orissa in 
the Capital. Similarly, in the District 
Headquarters or in the State Capitals also 
every State must have a similar proportion. 
While one area has a dominant position, the 
other areas have no representation as if there 
is colonialism. We feel as if we are in a 
foreign land. I have already said that while 
my party was in power, without bothering for 
the Minister's opinion, I had said that Delhi 
should really be the dil of Hindustan and he 
should see to it. Every inch of land in Delhi 
must be properly managed. The DDA has we 
come another feudal lord in the process. They 
are taking over small holdings under this plea 
or that plea without proper construction as per 
the urban plan and they are selling plots to 
whosoever they want. Without utilizing the 
land they have acquired they further gb'oh 
acquiring the land. I rla"d already "said while 
my party was in power that this must be the 
State Capital. One half of it in Punjab and the 
other half is Har-yana and we are like 
refugees here. It is a place where 3ead men 
live in luxury compared to living people. I 
wonder why the elections in Delhi have not 
been held so far. One year you have already 
completed. I demand that proper elections for 
the Delhi Municipal Corporation and the 
NDMC should be held. I am saying this not in 
any sense which will injure your feelings; I 
am speaking for 

the benefit of the country. 

The eastern sector is burning. In the western 
sector, in Gujarat and other places, there are 
bomb-shells. Has the Finance Minister cared 
to make any provision to remove what is 
called the regional imbalance? No, He has 
closed his eyes to the eastern sector as if it is a 
colony of the mainland. Therefore. I want that 
every attention should be given to the eastern 
sector. The four eastern States going without 
Governors must be provided with Governors. 
One cannot be the Governor of five States. 
The Governor is lodging with his headquarters 
in Meghalaya. I had already pointed out to 
this when the party came into power. 

In Orissa, there have been devastating 
floods and all that. The main river basin was 
completely in water for weeks. So also in 
Tripura. There has been no provision for the 
river valley development. 

Unemployment is mounting up. In the form 
of a Calling Attention" the matter came up 
here. But there is no provision for concrete 
programmes. The Minister has given relief in 
income-tax to those who are earning money. I 
have nothing to say against that. We are 
giving so much money not to be pafd"... 

THE VICE-CHAIRMAN (SHRI 
BISHAMBHAR NATH PANDE): Please 
conclude now. 

SHRI HAREKRUSHNA MALLICK: Two 
or three minutes more. We have not provided 
for a single pie for the educated men and 
women who are remaining unemployed. They 
are the unemployed educated youth. So, if the 
Finance Minister has given exemption to so 
many people from taxes, I demand that 
immediately he should come out with 
allotment to provide for jobs to the jobless or 
give unemployment allowance, and they can 
set up rural development camps and so an and 
so forth. Regarding some of the social 
reform... 



 

THE VICE-CHAIRMAN (SHRI 
BISHAMBHAR" NATH PANDE): Please 
conclude. You have already taken more than 
the allotted time. 

SHRI HAREKRUSHNA MALLICK: We 
have done nothing about social reforms. We 
talk of national integration, and we have done 
nothing about it. I wonder why there should 
be no provision for development of all the 
languages when it has been more than once 
ventilated that many genuine languages of the 
country are off the Eighth Schedule. I demand 
that languages like Maiihili, Konkani, 
Manipuri, Santhali and also English shoukfbe 
in "the_ Eighth Schedule, and English should 
bVaccepted and adopted as one modern 
Indian language because it will help many 
States where English is the only language, 
like the State of Nagaland, etc. There are 
many countries which have adopted English  
and  English characters. 

THE VICE-CHAIRMAN (SHRI 
BISHAMBHAR NATH PANDE): Please 
conclude. 

SHRI HAREKRUSHNA MALLICK: I 
will take a minute. 

Regarding education and health, I demand 
that in"©?issS; Tn Sfrubanesh-war a Physics 
laboratory and a Biology Laboratory should 
be established, and one or Tfte four or five 
cash grants that are being obtained from the 
Canadian Government, should be allotted to 
the Cuttack Segional Cancer Centre. 

We should make some provision to see that 
there occurs no social unrest as in Gujarat or 
elsewhere. It is a matter of shame that 
actually in the name of reservation, all other 
people who have come under the spectrum of 
the BakshrCommission Report, are getting 
reservation. 

At the end I want to get a clarification 
whether the Scheduled Castes or the Adivasis 
are getting reservations or  whether other    
people    are 

benefiting from it. It do not want to foment 
casteism. To be priests in the temples is the 
reservation of the Brahmins. To cook in all 
public places is the reservation of the 
Brahmins in Gujarat. 

THE VICE-CHAIRMAN (SHRI 
BISHAMBHAR NATH PANDE): You have 
already exceeded your time. Please conclude.     
(Interruptions). 

SHRI HAREKRUSHNA MALLICK: I 
demand that if there is any doubt about 
reservation, there should be a consembly on 
the question. Dr. Am-bedkar had an 
agreement on this question 0f reservation. One 
minority community has gained political 
rights. Dr. Ambedkar did not want that the 
country should be divided. He only wanted 
that the country should be kept integrated, all 
the communities should live together and 
prosper and that these reservations should b& 
given so that they can work together. For tl»-

ee decades and three years the reservation has 
not been observed. (.Time bell rings.)   
(Interruptions). 

THE VICE-CHAIRMAN (SHRI 
BISHAMBHAR NATH PANDE): Please 
conclude. 

SHRI HAREKRUSHNA MALLICK: I do 
not want them to suffer. These reservations 
have to be seen in a proper form, and we 
should see how best their demand can be 
accepted, not like what is happening in 
Gujarat. (Interruptions) 

THE VICE-CHAIRMAN (SHRI 
BISHAMBHAR NATH PANDE): Please 
conclude. You are repeating the same 
arguments. 

SHRI HAREKRUSHNA MALLICK: I 
oppose this Bill and demand that the Finance 
Minister should come forward with these 
provisions and see that all the loopholes are 
plugged and see that the money earmarked 
for the financial  year is spent  properly. 

 

                      The Appropriation     [RAJYASABHA]       (Vote on Account); 336 
335         



337       The Appropriation       [ 18 MAR. 1981 ] (Vote on Account) 338 
(Nos. 1, 2, & 3) Bill, 1981, 

 



339        The Appropriation      [ RAJYA SABHA ]       (Vote on fycount) 340 
(.Nos. 1, 2, & 3)  Bill, 1981 

 



341 Tfte Appropriation       [ 18 MAR. 1981 ] {Vote on Account) 342 
(Nos. 1, 2, & 3) Bill, 19«1 

 



343        The Appropriation     [ RAJYA SABHA ]       (Vote on Account)                 344 
(Nos. 1, 2, & 3)  Bill. 1981 

 



345 The Appropriation       [ 18 MAR, 1981 ] (Vote on Account)      346 
(Nos. 1, 2, & 3) Bill, imt 

 


